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Bhopal, the llth January 2010

No. F. 6-1-2002-RC- I1—In exercise of thé powers tonferred by Section 13 of the Madhya Pradesh Lok Seva

- (Anusuchit Jatiyon, Anusuchit Jan Jatiyon Aur Anya:Pichhade Vargon ke liye Arakshan) Adhiniyam, 1994 {(No. 21
of 1994), the State Government, hereby makes the followmg further amendment in the Madhya Pradesh Lok Seva
i-(Anusuchit Jatiyos, Anusuchit Jan Jatiyon Aur'Anya Pichhade Vargon ke liye Arakshan) Rules, 1998, namely :—

AMENDMENT

- In the said rules, for rule 4-B, the following rule shall be substituted, namely :—

¥ 4-B Special provisions for primitive tribes.—If the applicant belongs to the Sahariya primitive tribe
of districts Sheopur, Morena, Datia, Gwalior, Bhind, Shivpuri, Guna and Ashok Nagar, Baiga
Primitive tribe of districts Mandala, Dindori, Shahdol, Umaria, Balaghat and Anuppur and Bhariya
primitive tribe of Tamia block of district Chhindwara, applies for the post of Samvida Shala
Shikshak or for any post of Class IIFIV and possess the minimum prescribed qualification, then
he shall be appointed on the said post without adopting the recruitment procedura.”

By order and in the name of the Governor of Madhya Pradesh,
AQUEELA HASHMAT, Dy. Secy.
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